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T e Union of India and others respondents have filed 

this review application against our judgment and order'dated 

14.10.92. 	he case was'heard and disposed of after hearing 

the learned counsel for the parties. 

e scope of the review application is limited and 

does not me=n re—consideration of the arguments on the same 

points how ever differently worded. If a party aggrieved, 

it is always open for the party to approach superior court 

and the sa 	bens,* canivt sit in appeal on its' own judgment. 

e have takeninto consideration all the facts a
nd 

circumstan es of the case and thereafter have arrived at a 

conclusion that the post held by the, applicant may he that of 

Daftri or y other post and the manner in which he was 

holding th said post and the absence of any evidence to the 

contrary n our opinion no error is apparent on the face 
ate, 

of the r c)rd and this review applicatiorvis-rejected. 
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The Union of India 3nd others respondents huve filed 

this review eetlication against our judgment and order dated 

14.13.92. The cast was'heard and dispused of after hearing 

the learned counsel for the parties. 

The scope of the review application is limited and 

does not mean re-consideration of the arguments m the sane 

points howsoever differently worded. If a party aggrieved, 

it is always open for the party to approach superior court 

and the same bench* cann•- t sit in appeal on its,' own judgment, 

We have takeninto consideration all the facts and 

circumstances of the case and thereafter have arrived at a 

conclusion that the post held by the applicant may be 
that of 

Daftri or any other post and the manner in which he was 

holding the said post and the absence of eny evidence to the 

contrary, in our opinion no error is apparent on the face 
are 

of the record and this review applicationyi-rejected„  
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